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* IN THE HIGH COURT OF DELHI AT NEW DELHI

% Date of Decision: 25™, August, 2025

+ CM(M) 1606/2025 & CM APPL. 52763-52764/2025
JASWINDER SINGH
..... Petitioner
Through:  Mr. Vaibhav Choudhary and Mr.
Sushil Kumar Singh, Advocates.

VErsus

MANPREETKAUR & ANR.
..... Respondent
Through:  None.

CORAM:
HON'BLE MR. JUSTICE MANOJ JAIN

JUDGMENT (oral)

1. Petitioner is plaintiff before the learned Trial Court and has filed a suit
seeking permanent injunction against his estranged sister-in-law and her
alleged paramour.

2. The limited request in the present petition is to the effect that the
learned Trial Court be asked to decide his injunction application,
expeditiously.

3. The suit in question has been filed this year only and the next date
before the learned Trial Court is stated to be 28.08.2025.

4.  The petition is, without going deeper into the merits of the case,
disposed of with request to the learned Trial Court to take up the abovesaid
application on the date fixed and to make best endeavour to dispose of the

same as expeditiously as possible.
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5. This would, however, be subject to grant of due opportunity of hearing
to both the sides and in accordance with law.

6. The present petition is disposed of in aforesaid terms.

7. The pending applications also stand disposed of in aforesaid terms.

8. It is, however, clarified that this Court has not made any observation
with respect to the merit of injunction application.

9. A copy of this order be given dasti under the signatures of Court

Master.

(MANOJ JAIN)
JUDGE
AUGUST 25, 2025/ss/pb
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